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LOK SABHA

Suturday, May 4, 1963/Vaisakha
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

REPORTED KIDNAPPING OF SOME SAN-
THALS BY EAST PAKISTAN POLICE
Shri S. M. Banerjee (Kanpur): I

call the attention of the Prime Minis-

ter to the following matter of ur-
gent public importance and I request
that he may make a statement there-

-on:

“The reported kidnapping of
twenty-one Santhals by the East
Pakistan border police.”

‘The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
8ingh): On the 3rd of April, at
about 11.30 Hours, 21 Santhals from
Dumka village in the Santhal Par-
‘gangs went out hunting near the
India-Pakistan border at Shasani
under Police Station Kalia Chak in
the district of Malda. While in
.search of game and in the hope of
meeting their former Zamindar re-
«iding in Kansat, in Rajasnahi Ccis-

trict, they wound themselves
on Pakistan territory  where,
being without travel documents,

they were apprchended by
the Head Constable of the Pakistan
Ajmatpur Camp situated cpposite
Shacsani Indian Border Outpost. These
Santhals were arrested and taken to
the Sahib*Ganj Police Station in
Rajashahi district.
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From this it would appear that the
Santhals were not kidnapped by the
East Pakistan Border Police as re-
ported in the¢ newspapers, but they
are detained in Pakistan for unin-
tentionally crossing the border with-
out travel documents. The District
Magistrate of Malda has requested
the Deputy Commissioner of Rajshahi
to release these Santhals as they had
crossed into Pakistan territory, in-
advertently,

Shri S. M. Banerjee: I am happy
that they will be released, but apart
from these  Santhals, nearly 87
Indians are in Pakistan custody, who
were kidnapped, right from Licute-
nant Colonel to fishcrmen. ] want to
know whether anyone of those who
have been kidnapped has so far been
released and if not, whether the Prime
Minister is likely to take up this mat-
ter more seriously at the Ministerial
level or make it an item of
agenda for the Indo-Pakistan talks?

Mr. Speaker: That is quite a diffe-
rent thing altogether. What has all
that to do with the present calling-
attention-notice which relates to
Santhals? The hon. Member is re-
ferring to some persons who had
been kidnapped

Shri S. M. Banerjee: It is an un-
fortunate fact that even today, we
have not got a single Indian who was
kidnapped who has been released.

Mr. Speaker: The hon. Member
can put the question whether there
are adequate measures adopted so
that these things may not happen

Shri S. M. Banerjee: What cteps
have heen taken by Government at
the Ministerial level to have g talk
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[Shri S. M. Banerjee]

with Pakistan and see that the kid-
napped people are releaszd?

Shri Dinesh Singh: In this particu-
lar case, the district magistrate of
Malda has discusseq this matter with
the Deputy Commissioner of Raj-
shahi several times, The hon. Mem-
ber, howszver, mentioned about the
release of the people kidnapped.
From time to time, those who have
been kidnapped are released. Re-
garding the question of taking up
matters at higher levels, the hon.
Member referred to the case ¢f a
Lieutenant Colonel. This was taken
up at the highest level in Pakistan.

Shii Hem Barua (Gauhati); In
view of the fact that Pakistan has
of late intensified hostile activities
against us, such as kidnapping of
Indian personnel violation of our air
space and all that may I know whe-
ther these hostile activities cn  the
part of Pakistan are a calculated at-
tempt to pressurice us, that is, India,
to accept a solution of the Karshmir

problem according to Pakistan’s
wishes?

Mr. Speaker: Ile hag travelleg a
very long distance. Can the hon.

Deputy Minister also do the same?

Shri Hem Barua: He is very young.
He can do it.

Shri C. K. Bhattavharyya (Raiganj):
In that matter, Shri Hem Barua is
unique in Parliament.

Shri Dinesh Singh: I am inclined
to agree with that, but so far ag this
matter is concerned, it is obvious that
Pakistan is using pressure not only
now but from the very beginning in
all the waysg that they can find.

Shri P. R. Chakraverti (Dhanbad):
Hag Government any latest irforma-
tion as to whether these people who
had been kidnappedq or who crossed
over unintentionally to the other
side, Pakistan, will be hauled be-
fore the court? If so, what legal ad-
vice or legal assistance will be forth-
coming to them from our side?
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Shri Dinesh Singh: So far this
matter has not been brought before
the court, I

st T g (FmT) e
AT FIAT @ frgaT & faw amawEne
2 a7 ag I g F AT F A
T FaaT e wE?

WEH WER AT gE A0
frama @y fr axore AWl & & &
g

Shri Kapur Singh (Ludhiana):
May I know whether Government
has so far applied its mind to the
basic problem out of which all such
incidents spring. namely, that of
discovering a suitable technique of
convincing our neighbours that to-
getherness is the best policy with
India?

Shri Dinesh Singh: I do not think
India’s sincerity is in doubt. We hava
atways triel to be on the friendliest
terms with Pakistan. It is for them
to reciprocate. These matters, as
the hon. Member has rightly said, can
be settled only if there is a desira
on the part of both Governments. It
is now for the Paki-tan (Government
to take steps in their own territory
accordingly.

St go o W (Femww) : At
fafaeeT aga 3 avy f& ¥ durd &
TTCe Fgf T 1 AR gl
T F e asfmrafmmifF @
At #Y feler w2 famr Mm@ |
o g g fE oA 3w @ oAl
sTeFgE 2, 4, Sy fardafeady
T F& sy fagr sow 7 F 7g v
s e g R g axg @ fasafor
Y wTAd  q gy &, T TEAT %

T gfemw @ w2 ?

wf fedm fog: orei A% qed wA™
¥ ATea® &, &9 aY Ty sifow A g
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Shri Subodh Hansda (Jhargram):
Since the Santhals went over to the
other side without any intent at sub-
versive activity and it has been
known to the Pakistan Government
and the District Magistrate ot Malda
has requested the Pakistan Govern-
ment to release the Santhals, what is
the reaction of the Pakistan Gov-
ernment?

Shri Dinesh Singh: There is ob-
viously no reaction; otherwise, they
would have been recleased.

Shri S. C. Samanta: Whuat are the
grounds stated by the Santhals tiiem-
selves for crossing the borde1?

Mr. Speaker: Inadvertence.

Shri Dinesh Singh: We have not
bocn able to contact these people
winb have beep arrested, but thiy is
what we have been able to gather.

Shrimati Renuka Ray (Malda): In
reply to Shri Subodh Hansda’s ques-
tion, the Minister saiq that there was
no ren!y from the Pakistan Govern-
ment in regard to the request of the
District Magistrate of Malda for the
releasc of these people whn had gone
over there inadvertently. In view of
this, will the matter be taken up at
a higher level immediately or is it
going to be kept pending for some
time?

Am Hon. Member: It should be
taken up at the Bhutto-Swaran Singh
talks.
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Attention to
Matters of Urgent
Public Importance
Shri Dinesh Singh: If nccessary,
the matter wiil certainly be taken up
at higher level.

11.09 hrs.

Exopus oF HiNDU FAMILIES FROM
EAST PAKISTAN INTO TRIPURA

Shri P. R. Chakraverti (Dhanbad):
I call the attention of the Prime
Minister to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

A latge number of Hindu famil-
ies from East Pakistan hav-
ing crossed the order into
Tripura.
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The Deputy Minister in the Minis-
try of External Affairc (Shri Dinesh
Bingh): Cn the 1st of April, thirty-
three, and not thirty-eight, Pakistani
-500 ‘[[BY}BON JO JOLISIQ Y} ul tuag
uopje}s  ddijod d43pun  andewdey(q
30 93e[[tA a8y} woJa} saiwied npury
2y} 38 eandil] ojuj Japioq oy} pas
village of Sidhinagar under Police
Station Puranrajbari in Belonia Sub-
Division.

They stated tha! they had been
compelled to leava their homes and
crossed over into Tripura due to
their homes being looted by some
members of the majority commnnity
in a raid which appearrd to have
been organised in advence, These
families are, at present, sheltering
in the Sidhinagar area and steps are
being consideredq to grant them re-
lief.

. The Tripura Administration, in
bringing thjs incideat to the notice of
the Government of East Pakistan, has
lodged a strong protest against the
continued oppression of the minorities
in East Pakistan. The latter has been
requested tn restore peaccful relations
in the area by imposing deterrent
punishment on those responsible for
this incident.

S8hri P. R, Chakraverti: Hag there
been any response from the gide of
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Shri Daji and Shri S. M. Banerjee

[Shri P. R. Chakraverti]
Pakistan as to whether they are wil-
ling to take them back, in view of
the ciruemstances which obtained
earlier also because cof the exodus of
Hajangs into Assar?

/

Shri Dinesh Singh: I could not say
that because I do not know whether
. these people themselves would be
willing to ge back.

1112 hrs,

RE: POINT TO BE RAISED BY SHR]
DAJI AND SHR] S. M. BANERJEE

Mr. Speaker: Shri Daji and Shri
Banerjee have written to me that
they want to raise some point, but
I will allow this when the Law
Minister is also here. I will give them
some time.

Shri S. M. Banerjee (Kanpur):
The Law Minister perhaps thinks
there is Question Hour today.

Mr, Speaker: Let him come. I will
send him werd.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
vis): The Law Minister is out of
town.

Mr. Speaker: Then he might raise
it.

Shri Hajarnavis:
come on the Tth.

Mr. Speaker: Would the hon. Minis-
ter be prepared to reply to the point
to be raised?

He is likely to

Shrj Hajarnavis: No, Sir. I have no
instructions,

Mr. Speaker: Of course, the infor-
mation might be taken by the Whip,
so that some Minister might be here
who might be able to answer it.

Shri Daji (Indore): Where is the
Deputy Law Minister?

Shri Kapur Singh (Ludhiana): May
I seek a clarification about the ans-
wer he just now read out?

Mr. Speaker:
cedure. We
something else.

Shri Hari Vishnu Kamath (Hosh-

angabad): Where is the Deputy
Minister?

He knows the pro-
have passed over to

11.13 hrs.

PAPERS LAID ON THE TABLE

“PROGRESs OF THE Tuirp Frve YEar
Pran”

The Minister of Planning and La-
bour ang Fmployment (Shri Nanda):
I beg to lay on the Table a copy of
“Progress of the Thirq Five Year
Plan”. [Placed in Library. See No.
LT-1291(63].

CoaL MiNEs (CONSERVATION AND
SAFETY) (SECOND AMENDMENT) RULES

The Parliamentary Secretary to
the Minister of Mines and Fuel (Shri
Thimmaiah): On behalf of Shri K. D
Malaviya, T beg to lay on the Table
a copy of the Coal Mines (Conserva-:
tion and Safety) (Second Amend-
ment) Rules, 1963 published in Noti-
fication No. G.S.R. 709 dated the 27th
April, 1963, under sub-section (4) of
section 17 of the Coal Mines (Conser-
vation and Safety) Act 1952. [Placed
in Library. See No. LT-1292/63].

/
NOTIFICATIONS UNDER THE CUSTOMS
Acr

The Minister of State in the Min-
istry of Home Affairs (Shri Hajar-
pavis): On behalf of Shri B. R.
Bhagat beg to lay on the Table of
copy each of the following Notifica-
tions under section 159 of the Customs
Act, 1962: —

(i) G.S.R. No. 649 dated the 20th
April, 1963.

(ii) G.S.R. No. 682 dated the 21st
o April, 1963.

(iii) G.S.R. No. 683 dated the 21st
April, 1963. . .



